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THE ANDHRA PRADESH IRRIGATION UTILISAT ION
AND COMMAND AREA DEVELOPMENT ACT, 1993

ACT No. 1 OF 1993*

[ 19tk Jan 1993. ]

An Act to amend the Andhra Pradesh Iyrigation WUtilisatfon and
Comman? Area Development Aet, 1984,

BE it enacted by the Legislative Assembly of the State of Andhra
Pradesh in the Forty-third Year of the Republic of India as follows:—

1. Short title and cbmmencemem.—(l) This - Act may bs called -
the Andhra Pradesh [Irrigation Utilisation and Command Area

Development (Amendment) Act, 1993,

(2) The provisions of sections 3 and 4 shall be dsced to have
come in to force with effect on and from the 14th January, 1984 and
the provisions of Section 2 shall come into force on such datc as the .
Government may, by notification, appoint.

Amendment of Section 5.—In the Andhra Pradesh Irrigation
utilisation and Command Area Development Act, 1 984. Act 150f 1984
hereinafter raferred to as the Principal Act), in Szction 5,

() in sub-szction (1), for the words ‘‘one year”. the word
“threc ycars” shall bc substituted; and
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(ii) to sub-scction (1), the fellowing proviso shall be addey
namely:—

“Provided that the members inciuding the President of the Pipe
Committee shall continue to hold Office up te the date of next recons-
titut’on of the Pipe Committee in accordanc: with ihe provisions of
this sub-scction.”

3. Amendment of Section 50.—In S:sction 50 of the Principal Act,
in sub-section (1), for the words *under cxecutive orders - of the
Government”, the words “under any law for the tim: bzing in force”
shall b> substituted.

4, -Validation.—Notwithstanding anyihing contained in the principal
Act, every Command Area Developmezni. Authority created under an
exzcutive arder of th: Goverament pricrt to the commencement of the
principal Ast shall bz deemsd to hav: bean continued and aany thing
done or any action taken by such Authority shall bz deeméd to bave
b_en validly done or taken as if such Authority had not cedased to exist






